SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT
[Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017

FOR THE ATTENTION OF THE STAKEHOLDERS OF HAMEE INDIA PRIVATE LIMITED
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| Name of Coﬁ)oriateﬁﬁ

' Date of Incorporatlon of Corporate Person |

Address of theiegiis;;ra Office of

Authprity under which Corporate Person
is registered

A Co;po;z;te]de;lti?y Number of Corpaau_e_

Person

Corporate Person

Liquidation commencement date of

4 Corporate Person

Name, address, email address, telephone

- number and the registration number of the

Liquidator

Last date for submission of claims

07.02.2023

' Name: Damodar Prasad Gu;ﬁa

HAfMEE INDIA PRIVATE LIMH ED
19.09.2015

Reolstrar of Compames NCT of Delhi &
Haryana, New Delhi

~ U74999HR2015FTC056732

71?123, I{_i_ciimond Park DLﬁEse-lV

Gurugram-122002, Haryana, India

Address: First Floor,14 Rani Jhansi Road, “
Near Jhandewalan Temple, New Delhi-110055
Email Id: sgsdel@gmail.com

Telephone No: +91 93122 07801

Insolvency Professional, holding Registration
No.: IBBI/IPA-002/IP-N00997/2020- |
2021/13223

09.03.2023

Notice is hereby given that the Hamee India Private Limited has commenced voluntary liquidation on
07.02.2023.

The stakeholders of Hamee India Private Limited are hereby called upon to submit a proof of their
claims, on or before 09.03.2023, to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or mlslea,duuq)\oofs of claim shall attract penalties.
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X(une of the Liquidator: Damodar Prasad Gupta
Insolvency Professional, holding Registration No.: [BBI/IPA-002/1P-N00997/2020-2021/13223

Date: 0
Place: New Delhi

9.02.2023



THURSDAY, FEBRUARY 9, 2023
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&
FORM A
PUBLIC ANNOUNCEMENT :
(Regulation 14 of the Insolvency and Bankruptey Board of India
(Voluntary Liquidation Process) Regulations, 2017)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
HAMEE INDIA PRIVATE LIMITED
1. INAME OF CORPORATE PERSON HAMEE INDIA PRIVATE LIMITED
2.|DATE OF INCORPORATION OF _ 19.09.2015
CORPORATE PERSON

3.]JAUTHORITY UNDER WHICH CORPORATE |Registrar of Companies, Delhi & Haryana
PERSON IS REGISTERED

4.|CORPORATE IDENTITY NUMBER OF

U74999HR2015FTC056732

CORPORATE PERSON
3.|ADDRESS OF THE REGISTERED OFFICE  |F-143. Richmond Park DLF, Phase-|V
OF CORPORATE PERSON Gurugram-122002, Haryana, India
6. |LIQUIDATION COMMENCEMENT DATE OF 07.02.2023
CORPORATE PERSON

Name : Damodar Prasad Gupta

Address : First Floor,14 Rani Jhansi Road, Near
Jhandewalan Temple, New Delhi-110055
Email Id:sgsdel@gmail.com

Telephone No:+91 93122 07801

Insolvency Professional, holding Registration No.:
IBBI/IPA-002/IP-N00997/2020-2021/13223

8.|LAST DATE FOR SUBMISSION OF CLAIMS ]09.03.2023

7.|NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND THE
REGISTRATION NUMBER OF THE
LIQUIDATOR

Notice is hereby given that the Hamee India Private Limited has commenced voluntary liquidation
on 07.02.2023.

The stakeholders of Hamee India Private Limited are hereby called upon to submit a proof of their
claims, on or before 09.03.2023 to the liquidator at the address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other stakeholders
may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Name of the Liquidator: Damodar Prasad Gupta

Date : 09.02.2023 Insolvency Professional, Holding Registration No. :

lace : New Delhi IBBI/IPA-002/IP-N00997/2020-2021/13223
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Interest Act, 2002.

of Bank of India under Sarfaesi act and in exercise of
issued demand notice under section 13 (2) of the said
hereunder (hereinafter referred to as the "said
n 60 days from the date of receipt of notice as per
undelivered by the postal authorities/have not been
. Hence the bank by way of abundant Caution is
) pasted on the premises of the last known
2s per the said act. Copies of the said notices are
r/guarantor, may, if they so desire, collect the
during normal office hours. 3. Against the above
er/mortgagor/guarantor to pay to Bank of India,
The amounts indicated/payable as given below under
t of the loan, the following Assets have been
nt payable with further interest at contractual

till date of payment.

of the Property A"‘?E's‘_t)ms

Property Situated at Flat No. 303, 3rd Floor 15.81.251.86
Saliyadev Mandir, Saniya Hemad, Surat, Mouje| ' 5'5 1oY "

%Mo 17, TP. Scheme No. 35 (Kumbhariya Saroli| T interest
Arez- 61.52 Sq. Mtr. (662 Sq. Ft.) and| & Other
53 FL), in the name of Mrs. Rachna Gupta| Charges

a5 cast- Building No. B, West- Passage and
Garden, South- Flat No. 304

Demand Notice U/S 13(2)- 02.01.2023

0 Bank of India as aforesaid, then Bank of India
13 (4) of the SARFAESI Act and Rules entirely at the
‘guarantor. 5. Further, the attention of borrower/
3] of the section 13 of the Act in_respect of time
bmwerfmor{gagor/guarantor are prohibited under
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